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PART I.
Appointments, Postings, Transfers, Powers, Leave, and other

Personal Notices.

_ r

quarters station of the district of Balasoro,; is 
cancelled- •HOME, REVENUE AND FINANCE 

DEPARTMENTS. A. F. W. DIXON;
Offg. Chief Secretary to Govcrnmenl. 

The 23rd September 1936.
No- 4377—La-10-R.—Babu

Charan Das, Subdivision^ Officer, Nawapara 
in the district of Sambalpur, Is-vested With 
the powers of a Collector 'under the'Land 
Acquisition' Act, 1894 (Act "Vbf !imyIn 
the Nawapara subdivision of that district.'

By order of the Governor,
A. F. W. DIXON;

' • • • , ' l

Offg. Chief Secretary to Government.

NOTIFICATIONS. 

The 23rd September 1936. Padma

No. 4378-A-—Babu Uday Nath Rath,
Collector in.Deputy Magistrate and Deputy 

the' Jajpur subdivision of the district of 
Cuttack, is appointed temporarily to hold 
charge of the Kcndrapara subdivision of 
that district.

Notification no. 3505-A., dated the olst 
August 1936, transferring him to the head-
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SELF-GOVERNMENT
education, h^l™ “rdt“CnAtLs.

NOTIFICATIONS.

The 13th September 1936.
No. 5005-L-S-G—-In ^ 233 BoardTAct0' V*!

Councils and Local Boards underset b Education, Health and Local Self-Goverru
1920), the Secretary to the trOTernn ^ q{ the said officer have been assigned by noth
mens Department tovhom in i-^e i5th June 1935j .hereby appoints the District 
fication no. 1244-L.b- • g -al officer under sub-section (1) of section 240 of the said
Panchayat Officer, Ganjam, w » v dutics au(J orform the functions of the Panchayat 
Act to oxerciso the powers, 8onstituted and of its President until a Piesident is elected 
Board of Saruuntd the a nt wiU take effect on the 25th September 1936, ue. the date of

The 13th September 1936
/ _nn7 , c r _iu exercise of the powers delegated to the Inspector of Municipal 

No- 500*’“\ E dsunder section 233 of the Madras Local Boards Act, 1920 (XIV of 
^ofthe^ecietaiv to the Government of Orissa in Education, Health and Local Self. 
Government" Cepaitment to whom the powers of the said officer have been assigned by 
notification no. 1244-L. S.-G., dated the 15th June 1935, hereby appoints the District 
l’-inchavat Officer, Ganjam, to be Special Officer under sub-section (1) of section 240 of the said 
4ct to exercise the pov.eis, discharge the duties and perfoim the functions of the Panchayat •; 
Board of Durbandho until the Ecard is constituted and of its President until a Piesident is 
elected by the Board. The appointment will take effect on the 25th September 1936, i.e. the 
date of publication of the notification in the Orissa Gazette.

/ The 13th September 1936,

wo. 5G09-L- S.-G-—In exercise of the powers delegated to the Inspector of Municipal 
Councils and Local Boards under section 233 of the Madras Local Boards Act, 1920 (XIV of 
1920), the Secretary to the Government of Orissa in Education, Health .and Local Self- 
Government Department to whom the powers of the said officer have been assigned by 
notification no. 1244-L. S.-G., dated the 15th June 1935, hereby appoints the District Panchayat 
Officer, Ganjam, to be Special Officer under sub-section (1) of section 240 of the said Act to 
exercise the powers, discharge the duties and perform the functions of the Panchayat Board of 
Konchudu until the Board is constituted and of its President until a Piesident is elected by 
ihe Board. The appointment will take effect on the 25th September 1936, i.e, the date pf 
publication of the notification in the Orissa Gazette,

The 13th September 1936.

No. 5011-L.S.-G.—In exercise of the powers delegated to the Inspector of Municipal 
Councils and Local Boards under section 233 of the Madras Local Boards Act, 1920 (XIV of 
1920), the Secretary to the Government of Orissa in Education, Health and Local Self-Govern­
ment Department to whom the powers of the said officer have been assigned by notification 
no. 1244-L S.-G., dated the 15th June 1935, hereby appoints the District Panchayat Officer, 
Ganjam, to be Special Officer under sub-section (1) of section 240 of the said Act to exercise the 
powers dischaige the duties and perform the functions 0f the Panchayat Board of Eel la gam 
until the Board is constituted and of its President until a President is elected by the Board. 
The appointment will take cflect on the 25th September 1936 i « < ??■ t tho
notification iu the Orissa Gazette. P 1936, i.e. the date of publication of the

The 13th September 1936,
Councils aSEd1LcafBMIdsundMC£ectiLt2e33roIetheM!nfl<:dr tC\ Infpector o£ Municipal
1920), the Secretary to ihe Government of Ori-Mh ?£*!■^Act> 1920 (XIY ° 
ment Department to whom the powers of ihe rffiQUcatlon> Health and Local Self-Govern- 

1244-L.S.-G., dated the 15th ■fvN fcecn ^£signed b)' notification
Officer, Ganjam, to be Special Officer unrip! \ d Gic'^) appoints the District Panchayat 
Act to excrcite the powers, discharge the duties and^rf^f10*1 <P °f SCCtion 240 the ^ 
Board of Sahapur until the Board is constituted and ^? functl.ons of the Panchayat
b> the Board. The appoiutment will tale c-ffcct on the 9=,^resident until'a President is elected 
publication of ihe notification in the Orissa CazTttT Scpl0plber 1936, i.e, the date of

Nc.

no.
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The 13th September 1936.
No. 5015-L.S--G.—In exercise, of the powers delegated to the Inspector o£ Municipal 

19201 the Secretary to =r section !233 of the Madras Local Boards Act, 1920 (XIV of?h7Po»“"‘„ ,H”Uh Lrt! Sol,V"»-
nn 1244 1 S G AatnJ P Crs ot said officer have been assigned by notificationGaniam to be Suecli nffl ^ JT 1935’ hereb>' aPPoints the Diotrict Panchayat Officer,
noXrdTsciaS thc d .r "n,der s£l,b-soction (1) action 240 of the said Act to exercise the 
until the^ BoardX tho functions of the Panchayat Board of Gondola

and 0f itS PrOSldont untila President is elected by tho Board.
Notification in the OrissaVoTeHc™ *** Sept0mbor 1936’ U tllB datc o£ P^hcation of the

Councils and Local

The 13th September 1936.
No. 5017-L. S-G—In exercise of the powers delegated to tho Inspector of Municipal 

Councils and Local Boards under section 233 of the Madras Local Boards Act, 1920 
(XIV of 1920), the Secretary to the Government of Orissa in Education, Health and Local 
Self-Government Department to whom the powers of the said officer have been assigned by 
notification no. 1244-L. S.-G., dated the 15th June 1935, hereby appoints the District 
Panchayat Officer, Ganjam, to be Special Officer under sub-section (1) of section 240 of the said 
Act to exercise the powers, discharge the duties and perform the functions of the Panchayat 
Board of Bhatakumarada until the Board is constituted and of its President until a President is 
elected by the Board. Tho appointment will take effect on the 25th September 1936, i.c. the 
date of publication of the notification in the Orissa Gazette.

The 13th September 1930,
No- 5019-L. S -G -—In exercise of the powers delegated to the Inspector of Municipal 

Councils and Local Boards under section 233 of the Madias Local Boards Act, 1920 (XIV of 
1920), the Secretary to the Government of Orissa in Education, Health and Local Self-Govern­
ment Department to whom the powers of the said officer have been assigned by notification 
no. 1244-L. S.-G., dated the 15th June 1935, hereby appoints the District Panchayat Officer, 
Ganjam, to be Special Officer under sub-section (1) of section 240 of the said Act to exercise the 
powers, discharge the duties and perform the functions of the Panchayat Board of Lakshmipur 
until the Board is constituted and of its President until a President is elected by the Board. 
The appointment will take effect on the 25th September 1936, i.e. the date of publication of the 
notification in the Orissa Gazette,

R, P. WARD,
Ofjg, Secretary to Government

CO-OPERATIVE SOCIETIES.LAW AND COMMERCE 
DEPARTMENT. NOTIFICATION.

The 21st September 1930.
No. 3672.—Whereas after the holding of 
inquiry under sub-section (1), section 35 

of the Bihar and Orissa Co-operative Societies 
Act (VI of 1935), into the constitution, 
working and financial condition of tho Potal 
Co-operative Society bearing registration 

77/Cu, of 18-5-1926 in tho district of 
Cuttack, I arn of opinion that the said 
society ought to be dissolved ; now therefore, 
in exercise of the power conferred by clause 
(a), section 42 of that Act I hereby order the 
said society to be wound up.

And further, in exercise of the power con­
ferred by sub-section (1), section 44 of the 
same Act, I hereby appoint Babu Padmalav 
Misra, Manager, Cuttack Central Co-operative 
Bank,’ Ltd., to be liquidator of the above- 
named society and direct that any person 
having any claim against it shall make tho 

bcfoic the liquidator within one ‘month

NOTIFICATION. 

The 21st September 1936.
an

No- 3832—lE-22/36-Com—In super- 
session of the notification embodied in Gov- no.
ernment Order no. 54, dated the 7th March 
1929, of the .Government of Madras in the

far as itLaw (Registration) Department, so 
applies to the province of Orissa, the Governor 
is pleased to appoint Sriman Jayammjgalo 
Rath Mahasayo of Bcrhampur, . to be a 
Registrar of Marriages under section 3 of the 
Special Marriage Act, 1872 (Act III of 1872), 
for the districts of Ganjam and Koraput-

sa me 
from date.By order of the Governor, 

C. G. NAIR,
Secretary to Government,

S. C. RAY,
Dy. Registrar, Co-operative Societies.
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with effect from the date oil which he i • 
the appoiutmout, vice Mr. W. R. F]n°1Qs 
i.s.e., transferred. •

OFFICE OF THE COMMISSIONER OF 
INCOME-TAX, BIHAR AND ORISSA.

A. VIPAN,

Secretary to Government.
NOTIFICATIONS. 

The 18th September 1936.
No- A-7/167-:—On the expiry of his leave 

Mr. Nagendra Nath Ghosh, Assistant Com- 
of Income-tax, is reposted to the

OFFICE OF THE REVENUE 
COMMISSIONER.missioner 

Southern Range, Purulia.
NOTIFICATIONS.

The'21st/23rd September 1936.

No. 679-Regn-—Babu Kalicharan Patta- 
naik, Sub-Registrar of Soro in the district of 
Balasore, is appointed to be Sub-Registrar of 
Gop in . the district of Puri.

The 21st/23rd September 1936.

No- 680-Regn.—Babu Krishna Chandra 
Samantaraya, Sub-Registrar of Gop in the 
district of Puri, is appointed to be Sub-Regis­
trar of Soro in the district of Balasore.

The ISth September 1936.
No. A-7/167 (a).—On being relieved of 

his duties as officiating Assistant Com­
missioner of Income-tax, Southern Range, 
Mr. Dcvanandan Misra, Income-tax Officer, 
is reposted to the Monghyr Circle.

E. W. CLARKE, 
Commissioner of Income-tax.

PUBLIC WORKS DEPARTMENT.

The 21st/23rd September 1936.

No 681-Regn.—Babu Chandra"' Sekhar 
De, relieving Sub-Registrar is appointed to 
act as Sub-Registra of Soro in the district of 
Balasore from the date he takes . 
till relieved by Babu Krishna 
Samantaraya.

NOTIFICATION. 
[The 17th September 1936.

over charge 
Chandra

No. 4880-E.—Mr. M. N. Bhuyan, B.sc. 
(London), Assistant Engineer, is appointed 
temporarily to be Personal Assistant to the 
Chief Engineer, Public Works Department, P. T. MANSFIELD, ’” 

Inspector-General of Registration
:• '• T
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